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IN THE CENIRAL ADMINISTRAT IVE TR BUNAL
JDHPWR BEICH |

Original Application No. 283 of 1996.
Jodhpur the 13th day of January.1998.

X

Smt . Bhart i Sakya W/o0 Sh. Sanjay Sakya, Pged about 32
years, R/0 (uarter No. 1.260-D, Workshop Colony, Nor-
thern Railway, Jodhpur {Rajasthan) , Presently working
Senior Clerk in the Office of the Railway Stores,
Office, Worthern Railway, Jodhpur.

..o Applicant

as
D.C.D's

Ve,

1. tpion of India through Gener al Manager,Northern
Railway, Baroda House, Wevw Delni. .
rReilway.,

—

The District Controller of Stores, Norther'n

Jodhpur.

HON' BIE MR . AlK.HMISRA , JUDICIAL MEMBER

'Ead

sent

Pre

¥r. S.K.Malik, Agvocate, for the Adpplicant.
vr. R.%.S0oni, Advocate, for the Re gpordentse.

e

ORDER

7 0B

PRI e o

R e B KGMISRA,

s moved this C.A. with the prayer

applicant ha
the

that the order dated 24.7.1996 (Annex.A/1) issued by

respondent No. 2 be quashed and

N~

the respondents be directed



02.

t0 finalisz the representationsof the applicant for.
allotment of quarter ,and electrical charges as per the
meter read ing. Applicant has alsO prayed that a
ai\rection be also issued to xfégularise the dama ge rent

recovery .

- 2 Notice of this O/, was given to the respondents

" who have fikd their reply in which they have stated

that the applicant had entered into an un-authorised occupa-
tion of the Railway quaxfter. However, the order Annex,
A=l has been withdrawn by another office order issued by

the respondant No. 2 on 16.9.1996 (Annex.R-1) .

3, After the respondents hatk f£iled their reply
they were given an 6pportunity to disﬁ)ose of the repre-

sentationsof the applicant in respect of allotment /

: occupation of the Railway quarter and also the matter

-:\i:elating to electrical charges. But the respomients
could not dispose.: of the saime because the entire file
relating tO the present controversy was summoned by the
Headquarte\r at Delhi and thus the matter remained pending

before the Tribunal also.

)
]

4. We have heard the learned counsel for the parties

and gone through the record.

\

5. ~The applicant has éhallenged the_ recovery Of

© jamage rent on the groumd that before imposing the damage
rent no opportunity was given to th& applicznt and her
case relating to mekstrina ke circumstances in which she
occcupied the ‘G0vernment quarter, was not cénsidered but

the order by which the damage rent has been imposed on the

A
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applicant and recovery was init isted was withdrawn
- by the respondent No.2. In view of the withdrawal_Of
the impugned order the aprrehznsion Of recovery of
damage rent cannot be said to 'be existing as against
the applicapt.' However, the matter relating tO oOccu-
pation of Government guarter and i‘egulari sation or
Otherwise thereof and the matter relating to electrical
chérges, &e still peniing before the authorities. ©n
pf this count, the learned counsel for responddnts has
| _- submitted that the applicant Was departrentally dealt-
with and in a disc_iplinary matter punishment order has
been passed.But in my oOpinion initiation of departmental
proceedings sgainst the applicant on the ground ©f
un-_-authoriseé occﬁpation of quarter is ebsolutely a

different matter and considering the prayer of allot-

_/’»<=s3‘-39- ¥ P, ment/regular isation of Governmment quarter is anOther

RN

// _ | matter. At this stage, I would not like to further 1looks

—— T
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into this aspect of the case. But from the record, it
'-1; "appears that the respondents have not disposed of the
-%::g;,l - B | applicant’s rep;*esentaticn in respect Of these two
aspects. Thérefore, the O.A. can be decided by issuing
directions tothe respondents-to c;iispose of applicant's
f T ~ representation dated 9.3.1993 and subsequént repre senw
tations on the poir;t,v if the same have not already been

decided, within a reasonable time.

6o I, therefore, accept the O.,A. in pa\rt’ angd
'  direct that the respondents should decide the represen-
| tations of the applicant dated 9.3.1993, 22.11.1994,
4.8.1995 and 19.6.1996, if not yet decided, within a
perioé ~o'£ six months fr-om today. The copiesg Of these
representap‘ions are already in possession of the res-
pondentx;g as admitteé by the counsel for the respondents.
7o Tﬁe parties are left‘tc-bear their own COsts,
} ,
i
' (A . KJMISRA)
mehta_ Judicial Member
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